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Grievance panel for officers of BHEL

431. SHRI SUNDER SINGH BHANDARI: Will
the PRIME MINISTER be pleased to state:

(@) the reasons for which government
have not yet appointed a high-powered
independent grievance panel for officers in
BHEL as recommended by the Law Com-
mission headed by Justice D.A. Desai;

(b) how many well-qualified graduatei
engineers selected on AH India Competitive
basis have been superseded during the last
three years and the reasons for the same; and
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(c) the names of officers who have been
promoted even while CBI and Vigilance
Cases pertaining to financial bunglings have
been pending against them?

THE MINISTER OF STATE IN THE
MINISTRY  OF  INDUSTRY  (SMT.
KRISHNA SAHI): (@) The recommenda
tion of the Law Commission
that every  'PSU' must  set up
a Grievance Cell was examined and
it was decided that there was no need to
set up Grievance Cells on the lines re
commended by the Law Commission be
cause adequate machinery for this purpose”
already exists in PSUs.

(b) Information is being collected and
will be laid on the Table of the House.

(c) No Officer who is under suspension
or against whom disciplinary proceedings
have been initialed or against whom a
criminal case has already been registered,
is promoted in BHEL till the proceedings
are concluded.

Collaboration agreements of BHEL

432. SHRI SUNDER SINGH BHAN-
DARI: Will the PRIME MINISTER be
pleased to state:

(@) the names of ongoing collaboration
agreements of BHEL with foreign part
ners, their Indianjforeign agents, products
involved, duration of collaboration, pay
ments (converted in rupees) made to them,
the design and engineering work and royalty;
and

(b) in how many cases competitive bids
were obtained by BHEL and other foreign
parties?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY  (SMT.
KRISHNA SAHI): "a) and (b) The details
relating to the names of Foreign Collaborators
products and duration of ongoing Foreign
Collaboration agreements are given in ehe
enclosed Statement. (See below). The
Collaboration agreements have been made
directly with the manufacturer of the
concerned Products; and no Indian or Foreign
Agent has been involved. The



